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hon. Members $hri Gowda and others.
1 promise that I ghall look to those
cgses and they would be dealt with
fairly. With these words, I commend
the Bil! to the House.

MR, DEPUTY-SPEAKER: 'The
question is:

“That the Bill further to amend
the Indian Works of Defence Act,
1803, as passed by Rajya Sabha, be
iaken into consideration”,

The molion was adopted.

MR DEPUTY-SEAPKER: We take
up clause-by clause consideration.

The question is:

“That clause 2 to 4 stand part
of the Bul”,

The motion was adopted

Clause 2 to 4 were added to the
Bill,

Olause 1 (Short title),

Amendment made .
Page 1, line 4.—
for “1873" substitute “1974" (2)

(Shri J. B. Patygik)
-SPEAKFR The ques-

MR, DPEPUTY.
tiop ig.
“That clause 1, ag amended, stgnd
of il
P‘“m‘h’};‘w was adopted.

Clause 1, ag amengded, was qdded to the
Bill.

Enacting Formula
Amendment made-
Page 1, line 1,—
for “Twenty-fourth Year™
Substitute—
“Twenty-fifth Year”
(Shri J, B, Painaik)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Enacting Formula, as
amended, stand part of the BilL"

The motion was adopted,
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The Endcting Formula, a8 amended,
was added to the B

The Title wag added fo the Bull.

SHRI 7 B PATNAIK. 1 beg (o
move
‘That the Bill, as smended, be
passed

MR DEPUTY-SPEAKER The ques-
tion 15
R
*That the B, as

amended, he
passed,”

The motion was adopted

MR DEPUTY-SPEAKFR I am told
that the hon Home Minister will be
ready with the statement round about
5.30, not 500 I am mentioming this
so that Members who are interested
may know We shall now take up
the next business.

——

16 24 hrs,

RESERVE BANK OF INDIA (AMEND-
MENT) RBILL

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRIMATI

SUSEILA ROHATGI): I hag to mawe:

“That the Bill further to amend
the Reserve Bank of Indig Act,
1934, as passed by Rajya Sabha,
be taken inty congideratiop.”

This Bill sgeks to amend oeerfain
provigions of the Reserye Bapk of
India Act, 1834, At this stage, while
cpmmgnding the Bill or consideration
I shall make § mention nf only the
rlatively mope important amend-
mentg.

One set of amendment is intended
to extend the scope of reflnance from
the Reserve Bank primarily for agri-
cultural operations It is proposed to
extend the facillity of concessional
refinance to apex co-operative Barksin
respect of loans given by them to co-
operafives formed exclusively for acti-
vities allied tp agriculture such as
poultry farming, psciculture, ete.
There 1s also a proposal to permit the
Reserve Bank finance the development

fisheries through loaps from the
tioy turgl Cred)} (Long

rmmo:f) Fund. Certain pro-
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formalitles for obtalning refi-
nance from the Reserve Bank in res-
pect of advances for agricultural oper-
ationg or for marketing of crops or for
bona fide commercial or trade transac-

tions are proposed to be simplified,

A second set of amendmeni relates to
collection and dissemination of credit
information. Reserve Bank has a
Credit Information Bureay which coll-
ecls credit information from banks
and financial nstifutions and  also
mnkes available «uch informalion as
they may need. There are certain
inhibitions which restriet free ox-
change ol information among banhs
and finanaal nstitutions  on the
aflairs of their customers  The
amendments which are being proposed
n keeping with the iecommundations
of the Banking Commission would
give statutory protection to banks and
financial  institutions in case thevy
choose to exchange information mu-
tually among themselves We are also
taking the opportunity of enlarging
the definition of *“credit information”
so as to cover collection of informa-
tion relating to means, antecedents,
history of financial transactions and
credit-worthiness of any borrower or
class of borrowers.

The third set of amendments aim at
tightening the regulatory provisions
of the Reserve Bank in respect of
deposit taking mnon-banking instifu-
tions The definitiong of ‘deposit”
and “financial institutions” are pro-
posed to be made more comprehensive
and precise 1t is also proposed {o
arm {he Reserve Bank with powers to
inspeet any mon-banking institution
whenever the Reserve Bank considers
such inspeection necessary and expe-
dient. There is a proposal {o make it
compulsory not only for companies
but also brokers tn discloge full parti-
culars and information regarding the
companies before canvassing for
deposits

Sir, there are certain other mis-
cellaneous amendments in the Bill
which are intended to rationalise or
clarify existing provisions of the Act
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or are mainly of a procedural or
consequential pature. These have been
explained in detall in the notes on
clauses, I do not think I need take
further time of the House by explain-
mng these provisions in detail, Sir,
1 move,

SHRI VIRENDRA AGARWAL
(Moradabad): Sir, the Bill as moved
by the hon Deputy Minister is so
brief that I do not think I should be
in a mood to oppose it mn toto. But
1 am afraid 1 cannot support it 1n tord
either, As has been pointed out, this
Bill enumcrates three different cate-
gories of amendments. So far as the
first amendment is concerned, 1 e, con-
cessional  refinance fo cooperative
bankg for agricultural operations, I
feel it is a laudable objective Agri-
cuitute needs all encouragement. At
the momeni, agriculture has not been
able 1o move forward largely for rca-
sons that our farmers are not able to
sccure bank credit. Banks have been
nationalhised for quite some lime now.
One of the objectiveg of nationahisation
wag that the banks would be able to
extend large credit facilities to our
rural population. But unfortunately,
even today 1if agricultural production
is not moving up and has stagnated at
104 1aillion tonnes. it is Jargely for
one reason that the farmers are mot
able to secure either essential inputs
or agricultural credit.' Therefore, T
would support any measure coming
from the Government so far a< sup-
porting the agricultural commumty is
concerned 1 wish that such efforts
are further extended to such an ex-
tent that all credit requirements of
the farmers are fully met

Having said that, there are two
other categoties of amendments. re-
lating to the collection and disse-
mination of information ang tighten-
ing the regulatory provisions of the
Regerve Bank of India in regard to
the acceptance of deposits by non-
banking institutions which, I am
afraid, I will have to oppose.
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All over the country the most im-
portant tradition of the banking sys-
tem is thaf the banks have got a right
to keep all information confidential
1f the banks are obliged to release
any information of a secret nature to
the Reserve Bank, I am afraid it is
going to become a very serious affair
Similarly, wn respect of non-banking
mstitutions the provision for inspec-
tion is also fraught with dangerous
conscquences. So, I am opposed to
these two categories of amendments,
while I feel that so far as the re-
finance to the cooperative banks 1s
concerned. it 15 a laudable objective.

Whenever we think of the Reserve
Bank, we think largely in terms of
the money situation in the country. Is
it not a fact that the people of this
country as a whole have no faith in
the value of the money? Who is res-
ponsible for this if it is not the Re-
gerve Bank? I say that the Reserve
Bank of India is charged with the
primary function of stablising the in-
ternal and external value of the
rupee. What js the value of the rupee
today? It has gone down fo 25 paise.
We all know it. When the value of
the rupee is dwindling at such a
faster pace, one does have serious
doubts about the total functioning of
the Reserve Bank. I have been say-
ing for quite some time, and I repeat
it now, that the Government must do
something to go into the functioning
of the Reserve Bank I have demand-
ed that the Parliament should appoint
some sort of commission to go inte
the funntioning of the Re<erve Bank.
The Reserve Bank has failed to dis-
charge its responsibilily to the nation.
so far as the stability of the rupee is
concerned, which is basic if we really
want our economy to move forward.

Even though a lot has been said
on this subject, 1t is rather unfortunate
that the Government has not been
able to make up its mind or devise
a scheme or machinery to look into
the whole affairs. So long as the
monetary management by the Reserve
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Bank is not properly looked into, I
am afraid the economy of thig coun-
try can never be improved. So, I
would suggest within the limited tume
that 1 do have very serious apprehen-
sions about the Bill I also feel that
{he Reserve Bank 1s not discharging
ils functions properly and the Govern-
ment should bettet think i terms of
bringmg some sorl of comprehensive
Bill in respect of the tolal functioming
of the Reserve Bank, rather than such
piecemen] coffort I feel that this Ball
does not go very far, so far as the
functioning of the Reserve Bank 1s
concerned, nor 1s 1l dong justice to
the economy. So, I would request the
Government to think in a deliberate
manner and to think in terms of
bringing some sori of comprehensive
Bill on the total functioning of the
Reserve Bank. I am sorry that the
Government hag not yet applied its
mind to the economic stagnation which
prevails in the country today,

SHRI NOORUL HUDA (Cachar)!
Sir, the hon, Minister has just now
stated that these amendments asaf
meant to extend the scope of refley
nance from the Reserve Bank for
agricultural operations, to extend the
facility of concessional refinance to
apex cooperative banks in respect of
loans given by them fo cooperatives
and to permit the Reserve Bank to
finance the development of fisheries.
There are also certain other minor
amendments about collection and
dissemination of information.

There is also another amendment
which is supposed 1o tighten up the
regulatory prowvisions of the Reserve
Bank ot India Act . respeel of de-
posits and credits of banking and
non-banking institutions

We do not have any fundamental
difference of opinion in regard to
these amendments But somehow or
other, it appears to us that the
amer.dments which are brought for-
ward by the Government from time
to time have lost all meaning. After
all, the Reserve Bank ig the princi-
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pal finanéilal nstitution and one
of Itg functions 15 fo regulate and
contro] money and credit in the eco-
nomy with a view to maintamning
stability Where 1s the stability?
Unlets the economic policles of the
Government are directed towards
achievement of the goal which the

all their orts, ours is

a , not Gngﬂ;
cagitalistic ecoturmy But an eeon
dminated by t Big blsi-
mess hdtises, That is why, as regardy
theé furétioning of thé Reservé Bank
is convdrfied, we Mid tha 1t KN
bhen simitted by the Redorve Bank
itmelt an@ alve by the Governméit
ofx the floor of the Hdabe that durihg
the last 15:30 years, the viwdits Rive
bedn g minipdlited that certaih
big businiss Rowes hwve oainldy

.

iy
E&Ei
13
é =
i
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bandry, diivy and potitry farndhh
etc But, in prathce, sétually what
we find M that the Reserfve Bank and
the banking institutions which offer
loans to cooperative banks or to co-
operative bollies do nbt reach the
masses, the commoh people About
60-70 per cent of the country’s popu-
lation 1® completely poverty-stricken
and the people have very little lande
Inspite of bank nationalisation), inspite
of credit policles followed by the Re-
serve Bank of India, the gap between
the wealthy and the poor 1s still
widening We have no doubt in our
miund that in spite of the amendments
which have been brought forward by

the hon Minster, the gap 18 not
going to be reduced unless the main
economic principles and policies are
directed towards that goal Tiug has
not been doneé so far.

That is Why our critichsth s main-
ly confined to implementation. The

Bt the quedtion ih- Who {8 to Hplé
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ment them and how to implement
them? Leaining from the lessons of
the last sp many years, two decades

concerned, that is completely at log-
ger-heads They do not care for the
policles of the Government

tér or by the other blg leaders outside
the House That is the malh criti-
which W& want to make én
these atidhdinénts that thete is absd-
lutély nd ifhplementthg machinety.

There are about 2@ items or so en

which Reserve Bank jends amis-
e I would lke to draw
attentien of the hon. Minister

B

J

Kerala,
Ministéd to see that
18 help-

There are certain other providiens
which are quite allright, which are
innocuous, about which there can bé
Bo objection, as I have already stat-

credit syrtem so that the cooperative
societies arée put on a viable basis
That is one criticlsm which T want
to offer on behulf of our Party.
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tural sector, we fnd that the results
are totally disappointing because ©f
ihe simple fact that 60 per cent or
more of them are living below poverty
line; they have no lands, they have
nothing to mortgage they canuot give
any guarantee or security, These 60
or 70 per cent of the people living 1n
the countryside, living in the villages
the agricultural labour and the poor
peasantry do not get any loans Or
astistance from the cooperalive socie-

THeretore, 1 would to state thet
weé have got t resepvatiohs as far
as these ts are conoerned,

Ag far ag these amendments
concerned which run into 9 or 10 pages,
they have no redeeming features and
the implementing machinery is not at
all being geared up so that the poor
and the middle-class people can bene-
fit and get assistance of the Rcserve
Bank and other banking institutions.

With these words I want to gene-
rally support these amendments but
with the reservations I hHave mention-
-ed.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): The objects of the Bill are
laudable. We have no quarre]l with
the Government on the amendments.
But, as It wag stated, the main problem
is: what is the guarantee that these
lapdpble principles the Goveroment is
enynciating will be implemented. 8o
far g the expepience gges, what has
Jbeen proved all these years is so dis-

appointing an  experience that the
Reserve Bank has failed in perlorming
the duties which 1t 15 suprosed to dis-
charge.

As was gtated, it is the hankers' bank
and it 18 supposed to stabilise the
money and, parlicularly i a situation
when we are facing serious inflations.
What is the performance of the Reserve
Bank? Ii is not at all giving us any
canfldence that the same machinery of
the Reserve Bank will be able to im-
plement the noble objects which are
set in the Bill. To ensure that the

E

Ba-pagy
Eg?igggf
ferg|
fhei!
1
i
Bt

i
gIRE
1H
%8
.
:

I am sorry the Minister is not listen-
ing. What is the use of my saying?

SHRIMATI SUSHILA ROHATGI 1
am listening.

SHRI PILOO MODY (Godhra): In
an one-party government, it doeg not
matier,

SHRI C, K, CHANDRAPPAN: The
point is that the representatives of
workers in the nationalised banks con-
tributed greatly to implement the new
credit policy. That the Government
itsel! has admitted in the course of
several debateg in the House and we
want the Government to reconstitute
the Board af Directars of the Reserve
Bank so that the workers will have a
say and the representatives of the
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employees will have a say regarding
the implementation of what the Gov-
ernment say in the Bill. That should
not be confined merely to the Board
of Directors. They should be given
representation at all decision-making
levels in the Reserve Bank.

Secondly the Government say that
this amendment 1s meant to extend
more credit facilities {o the ;giarian
sector and also to the co-operative
sector,

It 15 a very noble thing, there is no
doubt about it. When they nation-
alised banks in 1960 Government said
that the nationalisation of the banks
was meant for delinking the financial
msltutiong of this country gfrom the
grip of the monopoly houses, Today
I am quite sure the Government will
not be able to say with confidence that
they have succeed in that objective.
The figures which are available about
performances of the Reserve Bank of
India and the Commercial Banks also
in respect of the credit policy are I
should say, most alarming. This is
particularly so when the Government
and ihe nation is facing such a serious
inflation as we have today. The Gov-
ernment said that money supply
should be restricted. They brought
forward the credit squeeze policy. It
was to curb the inflationary trends in
our economy But what happened? I
will give some flgures. In 1972 the
credit glven to the commercial and
scheduled banks was Rs, 6564 crores.
It was 25 per cent more than what
was t{he previous ycar's figure. That
15 1p gay aftcr antroducing the credit
squecze, 25 per cén' more credit was
faken away by husiness houses mainly.
In 1974, tike the [ligures for the 2
inonths that are available, January
and Februay; you wall find there is an
mcrease of 50 per cent when yoy com-
. "¢ this with the previous year, This
1 the posittion In 1972 1t was Rs 400
wnres and m 1974, January-February,
1t became Rs. 460 ciores. It has
mostly gone 10 big business houses. It
has not gone to the agrarian sector or
to the neglacted sector.
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- When we debated the Banking Com-

misgion’s report in the House the facts.
were placed beforg the Government,
The ldrge chunk of credit which was
given by nationalised banks and gther
banks hag gone to the big people.
This 18 my submission, It has not
gone tp the cooperative sector or to
{he common man, ordinary man, the
sharecroppers, the landlesg people and
the ordinary =workers, the techmcally
qualified people who do not have any
nnmovable property and all that.
They do not gel credit so easily from
these banks. Thal 1s the sort of credit
policy which you follow even after the
nationalisation and that ig the credit
johicy which is being pursued by the
RBJI without any hesitation, what-
ever be the policy statemeni made in
the House. This 18 the present posi-
tion,

So, what I submit 1s that the R.B.I
should be made accountable to Parlia-
ment. Whatever may be the perform-
ance of the Reserve Bank, today the
condition, is that they can go on doing
whatever they fpay like without an-
swerlng Parlidment. They may be
answering to their Ministry, but mot
to the Parliament.

The Bill gshould have been more
comprehensive that it should deal with
these aspects of the Reserve Bank in-
cluding its accountability to Parlia-
ment and the re-structuring of the
present board of directors and all that

As things stand to-day, just now,
my {riend spuke about the fate of coir
industry in Keiala  According {o the
Reserve Bank of India Act. in clause
17(2)(b) there 1s a provision for giving
(rtuin concessional finances 1o small-
scale industnies and cotlage industries
It was incduded with a view 1o help
the traditional industries to develop
Thig hind of finance 'was available to
the huandloom scctor. And laler, the
Government included 22 more indus-
tries put the coir industry was not
included, By concluding the debate on
this Bill in the Rajya Sabha, at that
time, the hon. Minigter Shri K. R.
Ganesh gave an asgsurance to Rajya-

-
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Sabha that he would loog into this
matter and gee that colr industry was
included in the list of those industries
which would get the concessioral fin-
ances fiom the banks I would like
{o ask the Mmnister now whether that
promist which was made in February,
has been fulfilled or not till now We
are a' the ¢nd of this year I want to
know the 1cason for nol fulfilling that
promuse  Why 1 insist that thus pro-
mise sald be tulfiled 1s that there
1 scheme subm it.d by the Kerala
Government 1 the Centre Rs 15
crore: will be necessary io1 the im-
plementation of that scheme There
will he virnous cooperative  socleties
m the firld wmch will be financially
viahle This industry will come main-
ly in the cooperative sector But, the
Reserve Bank 1s denying finances to
the cooperative sectols on the basis
that these cooperative gocieties which
are not financally viable ] would
therefoie request the Minister to give
an assurance in thig House whether
the Government will do somethung
about the coir industry.

These are the few observations
which I would hke to make while
parbicipating 1n this debate

SHRI JYOTIRMOY BOSU (DIA-
MOND HARBOUR) Sir, 1 want to
eeek a clarification. This morning
I had tabled a privilege motion
There 15 a documentary evidence
This morning the Speaker deferred
further debate on thal becduse the Mi-
nister of Home Affairs will make a sta-
tement at 5 O’ clock I hope he will
make a stalement now I have to
catch the train to o Lo Patna with
a Parhamentary Drlegation

It 15 suo motu hxed at 5-30 to suit
the Minister

MR DEPUTY-SPEAKER I do
not accept thal

I have already made an announce-
ment because this information was
passed and I passed that on to the
House Might be that he 13 not wvet
ready with his statement After all,

half-an-hour does not make a diffe-
rence. Leave that to me When we
are in the business, let us not bring
other factcrs As far ag I am con-
cerned, I am concerned with the
business of the House and I think a
margin of half an hour 1s very legi-
timate The Minister 15 not ready

SHRI JYOTIRMOY BOSU. May I
make a submission?
1700 hrs

ar = faad (7171) InAm

HERT {1 NI A% HATET 7 | HqIT

F1 85778 7rn fF fawd 7= 41 9 Aarfm

T T4 AT F1 T wreagrHA Fomr man

gt f g7 e %t fawrs & faar araar

At TTTT TATT AT T AqTAT AICEC AT |

F4 TEY ATAT AT IFPA FAT qrEAT

oY TE AT | T A T IR AT

Fzar Y 7 & OF qwy o K w0

(wamara ) ——— wror ¥AT gW AN A

qg AT A JIAT AT A qg T[WH

off T & = A FT A AT

AT § TA R O I W EA T

fema g ?

MR DEPUTY-SPEAKER We are
now concerned with a very limated
question Instead of making the state-
ment at 5 PM, as the Home Minister
had said m the House earlier, he had
ginen the information to me, which
I passed on to the House earlier, that
he would not be ready at 5 PM but
would make the statement by 530 PM
We arc concerned only with  that

Otlie, thmgs will come when the
statemel o pes

Shr, Nathu Ram Mirdha

SHRI NOTIRMOY BOSU I want
to male a submission In the morn-
ing the Home Minister mentioned
that he has already wutten to the
Spenkel

MR DEPUTY- SPEAKER' That
he would come at 530
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SHRI JYOTIRMOY BOSU, He was
not 1cady If he was not ready with
the stalement, how on earth did be
wiile 1o the Speaker? Thig 1s all an
afterthought Some cooking 15 being
done

MR DEPUTY-SPEAKER [ do not
beneve 1t becauge 1 saw the proceed-
ngs (Interruptions) When you
draw my attenuon to something, you
should listen to me also

SHRI JYOTIRMOY BOSU Pro-
vided 1t smits us

MR DEPUTY-SPEAKER [ do
not know I saw the procedings,
whatever little proceedings 1s there.
The Home Minister said that he had
made m request to the Speaker that
he épuld be allowed té make a stateé-
ment in the course of the day.
SHRI JYOTIRMOY BOSU:
O'clock—that was the word

MR DEPUTY-SPEAKER- Order,
~order,

SHRI JYOTIRMOY BOSU; Then
the records have been tampered wath,
as 15 the practice nowadays

MR DEPUTY-SPEAKER* I am on
my legs (Interruptions).

Now he had saxd that he had asied
for permussion to make g statement in
the course of the day That was what
he said Then after you had made
certain submissions after certain other
members had made certain submus-
sions, the Speaker ascertmned from
hiun whom he would be ready with
the statement Then he said that he
would be ready by five.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RA-
MAIAH) About five,

MR DEPUTY-SPEAKER
not matter.

SHRI FALOO MODY: What is this
‘about five'?

MR DEPUTY-SPEAXER: Why do
you want to fight wver ome hithe weed?

Five

It does
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SHRI JYOTIRMOY BOSU How
could you brush this amde? I am fac-
ing & problem I have got to catch a
train 1 did not know that you would
be so kind to us

MR DEPUTY-SPEAKER Do not
make all these statements

SHRI JYOTIRMOY BOSU We
draw up a programme for the day.
How could we stick to it if this kind
of thing happens?

MR DEPUTY-SPEAKER 1 do
not accept thus (Interruptions) Shn
Nathu BRam Mirdha

g} =t g et (amite)  SaTeRw
agred, ay fuewr vgw fr wod IR
® 4 st ooy 81 oF Rw faak
wfct i Iwra w wer & e wfee
& srwedy o oy ' & 7¢ faeger oF
wk femr & Fowrd & gt o v
) aiffr i oft fsia wom T | TEETd
%1 % grq vy 1 TATET T F o
3T &7 qF qO%T 4 G QAT WE
o W wwafer daw & At R
FT 97| WA TEW aga gl afcada
W ST & af@ fear § o owE
W & W@ I AT oY SreAfen
wET 2 1 oY vl wEveaT & oy frdaw
& A7 X §T WX Wrew F 91 ATX
w6 & 3ax 9 T 19 I weTrE
X TAWAT AEAT | FT qG WA BT
aFTeq 2 AT IA® ATT X AT B
¥ Qurfy =@ wfr g7 A 3 O
o1 7Y o 9 wAEAT FT FRIAT A
¥ saa faaer T, Q@ stv SERT #
wiferer % Iwd & Qv wwwrar g fF
frork &% ¥ s ag foia fear ¥ @@
mrer AW & FATe  STAYIEAT § |

Wi N v g AT AT AA R
ot Iad Feqrer ) amy T § A Ay
" gk warar gaTer gagare ot @,
wrrax, fra & Rl TR age weoT



293 Reserve Bank of KARTIKA 21, 1808 (SAKA) Indur (Amdt) Bl 204

foerar & o7 agA @ WA ® TR A
1w faadr &, 3% 19 ATG FATY AT
ot § == ot fw & Avg @ g7 ¢ forw
oA g7 % ST B age A A0 7 enfeA
& w7 faedt & A s Aia fomd
T IFITEA & |GAT T 7T 4 8, A
Qoft ALY I/ { w7 @ § 3T AT AT
g €1 wEW § W F JTIA A WA
oy & oy a¢ wad gfardr st fror
2 wg § ¥ @ waafafody ( wror
o o1 W Mfeat o, s W@
g & sre faweft derarst & gfr &
Frdtrer o ) Rerd g wr weT sy F o
§9 T eieie gur Tak T o W
¢ fawrer & 91 wfy & somEn ®©

T aga #% oftw v fr wF o
aft & &= o g FraRT IO @ )
WAE ¥ ag a7 awq Wt
YT g ¥ & il Wk for faw &
afid g9 IWTEA KT IFATAES § W
faw #Y 3rraw & s A Ly 7 oAt
[re ¢ 1w Al ¥ Ty Fiw AvEm
A w® HTT agA e A v fear @
W T N g fr wwlt o &
fawify ¥ & f5 Wz © wrwen
B el e S g 3w o A
ToeTe ¥, draAr wrdr & S wrfae
Ford &% ¥ ot 9w Tow s §w fnla

frrz 1 & ftr ag & B frfwrress @
7z Afr7 77 &1 R fewrds o 3am
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*SHRI J. MATHA GOWDER (The
Nilgiris): Mr, Deputy Speaker, Sir,
1 rise to express my views on the
Reserve Bank (Amendment) Bill

Bir, at the very outset, I am very
proud to say that my old friend Shri
C. Subramaniam has become the Fi-
nance Minister. He hails from a re-
nowned family of agriculturists. He
has served in the Central Govern-
ment as the Minister of Apgriculture
with distinction. He has rich agricul-
tural background to comprehend the
problems of agriculturists in our
country. It is for the first time that
the Finance Minister of the country
has rich agricultural background. I
am sure that he wouid have himself
like to pilot this Bill providing con-
cessional re-finance facility to the ani-
mal husbandry, dairy, poultry farming
ete. Immediately after assuming the
Office of Finance Minister, on  20th
September, 1974 Shri C. Subramaniam
announced the Reserve Bank's credit
policy for the coming season. In this
credit policy, he has given the prime
of place to the needs of agriculture, The
agriculture has been given the first
priority in the matter of extending
credit facility. I refer to this happy
augury because this legislation' also
provides for concessional refinance
Yacility through apex cooperative
socleties to the agriculturists.

At the very beginning I would like
to say that I have the personal expe-
rience of how these credit schemes are
being implemented. I am the Chair-
man of the District Central Coopera-
tive Bank and also the Director of
the State Cooperative Bank. Though
such worthwhile legislations are en-
acted in the Interest and welfare of
agriculturists, yet the benefit of such
legislation does not reach them at all.
That is because there are so many
bottlenecks and hurdles on the way.
Besides the natural hindrances that
occur in the process of implementa-
tion, the Reserve Bank also issues so

many flats which are not easy to eir-
cumvent.

1 will give you one or two examp-
les from my own personal experience,
On account of the failure of the mon-
soon the agriculturist, who has taken
the loan from the Central Bank or
from the Credit Society, may not only
be not in a position to return the loan
within the specified period but in fact
may be in need of more money to
meet the cricis If he goes to the
Central Bank or {o the State Coopera-
tive Bank, with all his jewelleries and
ornaments for the purpose of pledg-
ing and getting sume money, there is
the fiat of the Rescerve Bank that these
Banks shouid not give more than §
per cent of their value as loan. What
will they do with this paltry sum?
Then naturally go to money-lenders
and non-scheduled Banks for getting
this loan. They are made to pay 35
per cent interest on such loans. You
can imagine their plight. In order to
meet a crisis, which is not of their
own, they are made to pay heavy
penalty. I took up this matter at the
highest level and demanded that there
should not be this kind of ceiling of
5 per cent on such loans, which are
meant to meet the emergent needs of
the agriculturists. After a long strug-
gle, this ceiling wag raised to 10 per
cent by the Reserve Bank. Even this
has not helped the agriculturists very
much. In the case of agriculturists,
the revenue-raising resource is very
limited. There should not be any ceil-
ing of 10 per cent for such loans. They
are pledging their own jewellery
and ornaments, which they will
redeem after paying back the Joan
with interest. There should not be
any barrier between the credit insti-
tution and the beneficiaries. T have re-
ferred to this bottleneck in order to
highlight the point that, whatever be-
neficial legislation we might pass here,
the beneflts do not go to the peasants.

Secondly, I would refer to another
important problem being faced by
the agriculturists, because of the flat

*The Original speech was delivered Yin Tamil.
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of the Reserve Bank. For example,
100 members of an Agriculiural Cre-
dit Society have taken loans from the
society, out of whom 49 have return-
ed the loan and 51 members have not
returned the loans on account of ge-
nuine jeasons like the failure of mon-
soon elc. There is a directive from
the Reserve Bank that the Agricul-
tural Credit Society should not give
any loan, if its outstanding dues,
arrears of loans, come to 50 per cent,
Just because 51 persons have not
been able to pay back the loans on
account of genuine hardships, the'
remaining 49 persons who have re-
paid their loans are deprived of this
loan facility. Is it proper and just? I
would like to request the hon. Deputy
Minister to bring down this ceiling
limit of 50 per cent to 25 per cent, so
that at least spme people are able to
derive advantage of the credit facilities.
I can go on enymerating any number
of such concrete instances to point out
bhow the agriculturists ape harassed
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be able to get their requirements.

In the end, I would refer to the
financial problems of small tea-gro-
wers—not the big Tea Estates—in our
oobuntry. moye particularly to the
small tea-growers in my constituency,
the Nilgiris. They were getting long
term loans—say for a period of &
years—from the Cooperative Banks.
They are not like the agriculturists.
They will be gettlng their return anly
after a period of 5 years or so; tea-
growing takes 5 years or so.

the Researve Bank issued 5 flat that
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they should get thelr eredit asaistance
from Land Mortgage Banks and:-not
from apex Cooperative Societies; You
will no doubt appreciate the problemg
involved in getting loans from the
Land Mortgage Banks, ag the very
name will suggest to you, The small
tea-growers live from hand. to mouth,
Where will they go for getting
gurantees? Though tea is treated as
a commercial crop, yet it is called a
crop. The small tea-growers confri-
bute greatly to the foreign exchange
earnings of our country. I do not
know in what way they are different
from small peasants and agriculturists,
Why should they be denied credit
facilities from the Cooperative Socie-
ties? I know the financial constrains
under which the small tea-growers are
handicapped greatly in my constitu-
ency. I would appeal to the hon.
Minister to direct the Reserve Bank
of India apd also the Registrars of
Cooperative Societies to extend the
credit requiremenis of small tea-
growers through the Cooperative
Bocieties.
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With these words I conclude.
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MR. DEPUTY SPEAKER: The

hon Member may continue after-
wards.

The Home Minister,

17.30 hrs,
[MR SPEAKER n the Chair]

QUESTION OF PRIVILEGE—contd.

THE MINISTER OF HOME AF-
FAIRE (SBHRI K. BRAHMANANDA
REDDY):~Sir, it will be recalled
that as a result of verification a case
under Sec. 120-B IPC, r/w 420
(cheating), 467 (forgery), 471 (using
as genuine forged documents) and
182 (taking gratification to influgnce
public seryents) was yegistered in

compection wikh issue of licemges to

"’“‘&33&?%’:;"5‘ on 20d Septembey,

Dumhmmdwm
it was noted that op 1st November,
when the

19564 erstwhile French
Possessions namely Pondicherry,
Kargikal, Yanam and Mshe and

Chandernagar were de facto merged
with the Indian Union, the then
Ministry ef Commerce and Industry
issued a naotification extending the
provisions of the Imports and Exports
Act to these territories. A Public
Notice was issued on 11th June, 1955
extending facilities of issue of special
addjtional licences to all established
importers of the former French Pos-
sessions. As in the body of the Public
Notice only Pondicherry and Karaikal
had becn mentioned, another Public
Notice was issued on 20th December,
1085 specifically removing misunder-
standing in regard to importers of
Yanam and Mahe snd giving shem o



